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By Shanker Raju, M{JI):
A8 both the counsel sald that the claims macds
in  all the aforssaild O%s involwes an identical facts

disposed of by this common

and law, the sans are

Citcler,

. Heard both the counsel.
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3. Slihough Ao reply iz filed, lsarnsd

L e for that

r%5p0ﬁden£$ seaks time. JAs T Find
the clalm contéined in:thig Dos is squarely cowerreq
Lo the decizion of the Apew Court in Union of India &
W, Mohan  Pal, eto., 2002(4j. Scale 21&,
wherain 1t has been observed that the DoPT Scheme of

Laes is not an ongoing one.

'

Acdmittedly ., applicants,

in all the aforssaid 08s, are engaged with the

respondents  afler the cut off date, il.e.,

1.9.199%,

ey arse nolt entitled for the benefit of that Scheme.

g In so Tar as ithe relisf of 'rewengagement

i preferences to their quiwrgg outsiders and freshsrs

-

is  concerned, In the Interest of Justice, the 0a is
disposed of atter considering the rival contentionsg of

both ihe by directing the respondents to

parties,

sonsloar the  engageamant  of. the applicants in’
prefarence to thelr juniors, outsiders and freshers,

wnavallability of work, subject to verification ‘of

.

the applicants” sarlisr endagement.
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